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ANV BEFORE THE NATIONAL GREEN TRIBUNAL{ 7
EASTERN ZONE BENCH: KOLKATA

IN THE MATTER OF:

Sirin Tammana & others ... Applicants
-Versus- y
N
_State of Odisha & others ... Respondents ’
OUNTER AFFIDAVIT BY THE RESPONDENT NO. 05 -
DL Sri Dibya Jyoti Parida, aged about 34 years, Son of
rons2 ¥ Prasanna Kumar Parida, at present working as -{
Collector & District Magistrate, Ganjam, At/Po. j

watl iy i
35 X{apur, Dist. Ganjam, Odisha, do hereby solemnly \/Q'

*
e v r Manapata \
0 [ 44 aff rm and state as follows:-

That, I am the Respondent No. 05 in the

accompanying Original Application and have been
duly authorised to file this Affidavit for and on behalf
of Respondent Nos. 2 & 4.

I have gone through the Original Application as well

as the documents annexed thereto and understood



the contents thereof. I am acquainted with the facts
of this case on the basis of official records.

2. That I have gone through the averments made in the
Original Application and after understanding the
contents of the present Application, the affidavit is

being filed by me.

3. That, it is to mentioned here that the alleged Baula
Bandha was a tank which was used for channelling
the water for irrigation by the Irrigation Department
in earlier times which has lost its significance as well
as existence since decades and by virtue of the
developments over the land in course of the time,
the claim of the applicants is absolutely baseless and
should be dismissed with heavy cost as a time barred

@ and personal interest litigation.

4. That the Applicant has filed this Original Application
partly challenging the conversion of the land for the

purpose of construction of the structures over the
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plot No. 100, 100/132, 101, 101/166, 102 in Khata
No. 27 relating to Baula Bandha within Berhampur
Municipal Corporation and for a direction to the State
Government for removal of the illegal
structure/obstruction Caused by certain encroachers
in the premises of the Baula Bandha and its
embankment at Kalapuri Mouza which js recorded as

Jalasaya.

That at the outset, it is humbly submitted that the
contention of the Applicant that the State Authorities
do not have the power to change the kissam of Jand
from Jalasaya to any other kissam, it js humbly
submitted that as per the judgment of the Hon'ble
High Court of Orissa, in the case of Tapan Das Vrs
State of Odisha in it has been Categorically held that
if a land classified as Jalasaya’ has lost its original
characteristics, then the Classification of the land can

be changed. The related portion of the order dated
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11.10.2012 passed in WP(c) 8797/2004 in quoted

hereunder:

)

" (1) The State Govt. shall act upon the report dated 31.08.2007
submitted by the R.D.C, (C.D.), Cuttack and the affidavit dated
18.5.2010 filed by the Principal Secretary to Govt., H. & U.D.
Department, and shall ensure that the steps indicated therein
are taken within a period of two years from today.

(2) The R.D.C. (C.D,), Cuttack, under his chairmanship shall
form a Committee not exceeding seven members including the
Vice-Chairman, C.D.A, Municipal Commissioner, CMC, Cuttack,
and an Environmentalist of the State Pollution Control Board,
Odisha. Needless to say, the other members of the Committee
shall be nominated by the R.D.C. The Committee shall deal with
the protection, preservation and conservation of water-bodies in
the city and shall take decisions accordingly.

(3) The applications for change of classification/kissam of lands
from Jalasaya to homestead shall be processed through the
Tahasildar, Sadar, Cuttack, to the Collector for appropriate
orders. The decision of the Collector shall be placed before the
Committee as constituted above for approval . Only after
approval of the Committee, change of classification/kissam of the
land shall be allowed. The Committee shall record the reasons
for allowing change of classification/ kissam of such lands.

However, if the Committee is of the opinion that the lands, which
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have lost their character as Jalasaya, and those, which are
actually not Jalasayas or swampy lands but have been recorded
as Jalasaya, change of classification of such lands may be

allowed. This shall be effective from the date of judgment.”

6. That, in reply to the averments made in Paragraphs -

1 to 3 of the Original Application, it is submitted that
there is no violation of any statutory principle nor
any environmental hazards in the instant case. The
Applicants have not brought to the notice of this
Hon’ble Tribunal the real facts and have suppressed
materials to hoodwink the process of this Tribunal
and abuse the process of Court and law. The
Applicants have approached this Hon’ble Tribunal
with unclean hands and therefore, they are not
entitled for any relief in the original application. The
answering deponent begs to submit the facts as
follows:-

(a) It is stated that the plots in question i.e.

PlotNo. 100, 100/132, 101, 101/166, 102
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in Khata No. 27 relating to Baula Bandha
were initially classified as ‘Jalasaya’ and
‘Adi” and was spread over an area
measuring Ac.5.809. However, with the
passage of time, the nature and character
of the land underwent a change and there
was no water body over total area
measuring Ac. 2.421 of the said plots

which have been encroached at present.

(b) It is stated that ‘Baula Bandha’, a tank was
spread over various plots including Plot
Nos. 100, 100/132, 101, 101/166, 102 in
Khata No. 27 of Mouza Kalapuri
admeasured Ac. 5.809 dec. The said tank
was used by the Department of Irrigation
for channelling the water to the agricultural
fields during the vyear 1950s. But

subsequently, a new water channel was
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Created to provide water to the agricultural
fields. In view of creation of the new water
channel, the aforesaid Baula Bandha was
NO more useful and the said tank became
dry in most part of it.

The present land over which the Baula
Bandha s existing, situated in the
periphery of Berhampur Town as it was
then, and by efflux of time, some portion
of the said water body had lost its nature
and character. Thereafter, the slum
dwellers started residing there by illegally
constructing their house since more than
40 years and the area developed into a
slum in the name of Panda Colony and
more than hundreds of families started

residing there.

(d) That the contention of the applicant that
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over the Water body is incorrect as
because the construction have been made
exclusively over the Patita kissam land
which was changed its Classification from
Jalasaya to Patita by the authorities after
following due process of law. The
construction is made over in Plot No.
101/266 area measuring Ac. 0.075 and
Plot No 101/283 area measuring Ac. 0.225
khata No. 18/142, Kissam Gharabari I in
favour of Bharatia Jeevan Bima Nigam,
Berhampur in pursuance to the order
passed in Alienation Case no. 02/2003.
Similarly plot No. 101/99 Area measuring
Ac. 0.199 and plot No. 102/198 Area
measuring Ac. 0.069, Kissam Patita in

Khata No. 18/92, Mouza Kalapuri for

Sampadak Naveen (weekly newspaper

A

@;L\.lu Ijl'b}[j\ POV"‘:) “




unit) in pursuance to the order passed in

Alienation Case no. 631/1993.

The copies of the RoR of Bharatia Jeevan Bima
Nigam (LIC office), Berhampur and Sampadak

Naveen are annexed herewith as ANNEXURE - A/5

& B/5 respectively.

That in reply to the averments made in
Paragraph 4 to Para 7 & Para 10 of the Original
Application are not correct and therefore, the same
are denied. The averment that, the applicants had
approached the Revenue Divisional Commissioner,
Southern Division, Berhampur, Ganjam in the year
2022 and thereafter severa] times till 14.06.2022 for
removal of the illegal construction which have been
made on the premises of the Baula Bandha and that
State Authorities are not taking any action are

incorrect and denied.
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It is to be mentioned that 66 No Encroachment
Cases were registered against the illegal

encroachers by the Tahasildar, Berhampur since

year 1982.

Land Schedule as per RoR

Mouza Khata No Plot No Area Kissam
in Ac.
Kalapuri 27 100 01.191 Jalasaya II
(Rakhita) 100/132 0.020 Jalasaya II
101 0.911 Jalasaya 11
101/166 0.073 Jalasaya II

102 0.613 Adi

(a) At present the water body is confined to a

limited area over plot No. 100 and 101 in khata
no. 27 of Mouza kalapuri.

(b) Several Encroachment cases were booked

against the encroachers mostly between the year
1982 and 1995. The Tahasildar, Berhampur
subsequently issued eviction notice to the
€ncroachers to preserve and safe-guard the
Jalasaya Kissam land. Challenging the issuing of

the said notices, several encroachers preferred
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appeal in the Appellate court i.e. in the Court of
Sub-Collector, Berhampur. The Appellate Court
vide order dated 22.11.1995 remanded the case
with a direction to the Tahasildar, Berhampur to
consider the case with following observations.

(i) An opportunity of hearing be given to the
appellants.

(ijLandless status of the appellants is to be
looked into.

(iii) Holding taxes if any paid by the
appellants to Berhampur Municipality to be
seen.

(iv) Adverse possession including the
continuous undisputed possession of more
than 30 years is to be seen.

(v)Whether the encroached land has been kept
reserved for any development purpose be
also looked into.

A copy of the order dated 22.11.1995 js enclosed

herewith as ANNEXURE- C/5

(c) Thereafter, the Tahsildar, Berhampur issued
notices and directed the encroachers for eviction

of the illegal encroachment from the highly
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objectionable Govt. land within a period of 15

days.

(d) Challenging the direction of the Tahaildar,
Berhampur, several encroachers approached
Hon’ble High Court of the Orissa by filling Writ
Petitions in the year 2012 for settlement of the
land under the LEC cases (encroachment cases)
and with a prayer to set aside the impugned
notice of eviction/ demolition of Tahasildar,
Berhampur and for recording of the lands in their

name.

(e) The Hon'ble High Court of Orissa, after hearing
both sides passed an interim order staying the
eviction of the encroachers untill further order.
Thereafter the Hon’ble High Court of Orissa vide
its order dated 17.09.2019 passed in WP (c) No.
16747/2012 has directed as follows:

“In the circumstance and in absence of positive
material as to the ultimate outcome involving the L.E.
case indicated herein and taking in account the fact that
the petitioners enjoying interim protection of this court
since Sep 2012, the court disposed the matter observing

that in the event the LE case indicated herein above has
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been disposed of in favour of the petitioners, then there
may not be eviction of the petitioners provided there is no
legal impediment otherwise. The court further observed in
the event the L.E. case indicated herein above has not
been disposed of as of now after remand order passed by
the Sub-Collector, Berhampur, it may not be appropriate
to evict the petitioners unless the remand L.E. Proceeding

is closed.”

The aforesaid order was passed in a batch of
other cases vide WP(c) 16741/12, WP(c)
16545/12, WP(c) 16746/12, WP(c) 16742/12,
WP(c) WP(c) 16740/12, WP(c) 16743/12, WP(c)
16744/12 filed by several encroachers. Copy of
the Judgment of Hon’ble High court of Odisha in
WP (c) No. 16747/12 is annexed here with as
ANNEXURE-D/5

Thereafter by recording that the encroached land
is a land of highly objectionable in nature being
recorded in Rakhita Khata with Kissam Jalasaya
and Adi, the LE cases (encroachment cases)
were disposed off by the Tahasildar, Berhampur
in his order dated 18.01.2020 as construction
made over the plot recorded in Jalasaya/Adi in

not sustainable nor can be considered for
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settlement and steps were taken to initiate OPP
Ccases against the encroachers under “the Orissa
Public Premises (Eviction Of Unauthorised
Occupants) Act, 1972” for disposal after giving
reasonable opportunity to the unauthorised
occupants. The aforesaid order was passed by
the Tahasildar in accordance to prevalent rules
as laid down by the Hon’ble Supreme court of
India in the case of Hinch Lal Tiwari vs Kamala Devi
And Ors on 25 July, 2001 in Civil Appeal case No.
4787 of 2001, the relevant portion of it is quoted

hereunder-

"It is important to notice that the material
resources of the community like forests, tanks,
ponds, hillock, mountain etc. are nature's
bounty. They maintain delicate ecological
balance. They need to be protected for a
proper and healthy environment which enables
people to enjoy a quality life which is the
essence of the guaranteed right under Article
21 of the Constitution. The Government,
including the Revenue Authorities i.e.
Respondents 11 to 13, having noticed that a
pond is falling in disuse, should have bestowed

their attention to develop the same which
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would, on one hand, have prevented ecological
disaster and on the other provided better
environment for the benefit of the public at
large. Such vigil is the best protection against
knavish attempts to seek allotment in non-
abadi sites. For the aforementioned reasons,
we set aside the order of the High Court,
restore the order of the Additional Collector
dated 25-2-1999 confirmed by the
Commissioner on 12-3-1999. Consequently,
Respondents 1 to 10 shall vacate the land,
which was allotted to them, within six months
from today. They will, however, be permitted
to take away the material of the houses which
they have constructed on the said land. If
Respondents 1 to 10 do not vacate the land
within the said period the official respondents
i.e. Respondents 11 to 13 shall demolish the
construction and get possession of the said
land in accordance with law. The State
including Respondents 11 to 13 shall restore
the pond, develop and maintain the same as a
recreational spot which will undoubtedly be in
the best interest of the villagers. Further it will

also help in maintaining ecological balance and
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protecting the environment in regard to which
this Court has repeatedly expressed its
concern. Such measures must begin at the
grass-root level if they were to become the

nation's pride.”

Aforesaid order was passed in a batch of other

LE cases filed by the encroachers.

Copy of the order dated 15.01.2020 of the
Tahasildar, Berhampur for disposal of the LEC cases
as ANNEXURE - E/5

That, the averments made in Paragraph No. 8 &
Paragraph No. 9 of the Original Application are
quotations of different decisions laid down by the
Hon’ble Apex Court. The deponent reserves the right

to give appropriate reply at the time of hearing.

That in reply to Paragraphs 11, it is humbly
submitted that the assertion that the State Officials
are not showing their interest for the protection of
the common water bodies and not taking steps and

measures for protection of the water body by taking

<
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different plea is misconceived, disputed and denied
specifically. It is relevant to state here that a case of
similar nature pending before this Hon’ble Tribunal
vide O. A. No 82/2015 (filed by Biranchi Narayan
Mahapatra Vrs State of Odisha & others) where in
prayer was made to remove illegal encroachers from
the 43 Nos of Bandhas (water Body) of jurisdiction of
Berhampur town. several order have been passed by
this Hon’ble Tribunal which has already been duly
compiled with by the present deponent by taking
effective steps by removing the unauthorized
encroachers from the site in question. The allegation
that due to illegal filling of the pond and raising of
illegal structures under the umbrella of the State
Officials, the environment is badly affected due to
such illegal activities of the State Officials is disputed
and denied hereby. The answering respondents have
never resorted to any illegal activities as alleged.

False and baseless allegations have been made only
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to maintain the Original Application. The Respondent
No. 05 is taking all steps to provide all basic
amenities to the people living in Berhampur Municipal
Corporation area and also taking steps for
beautification of the town to provide better facilities
to the public at large. The answering deponent has
explained in the foregoing paragraphs as to the
course of action taken by the Tahasildar, Berhampur
for greater public interest and to ensure pollution

free environment to the water body.

10. That, in reply to Paragraphs 12 to Paragraph 16, it is

humbly submitted here that, as already stated the
encroached land is a land of highly objectionable in
nature being recorded in Rakhita Khata with Kissam
Jalasaya and Adi, the LE cases were disposed off by
the Tahasildar, Berhampur in his order dated
18.01.2020 as construction made over the plot

recorded in Jalasaya/Adi kissam cannot be

Dby Tat RBde



considered for settlement as the land is objectionable
and can not be considered for alienation for purpose
of constructing of house as per the law laid by the
Hon’ble Apex Court in the case of Hinch Lal Tiwari

Vrs Kamala Devi.

However in the mean time, a fresh enquiry has
been conducted by the Revenue Inspector, Goilundi
and the report indicates that there are altogether 82
Nos of encroachers who are illegally occupying the
periphery land of the Baula Bandha. Effective and
urgent steps have been taken to evict the
encroachers from the land by following due process
of law. The deponent undertakes to take all
necessary and effective steps for disposal of the OPP
cases initiated bearing OPP case No. 08/2022 to
89/2022 (82 Nos) under the Orissa Public Premises
(Eviction Of Unauthorized Occupants) Act, 1972 at

the earliest.
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Copy of the report of the Revenue Inspector, Goilundi
and copy of satellite image of the site in question are

enclosed as ANNEXURE - F/5 & G/5 respectively.

That the averments made in the Original Application
which have not been specifically admitted in the
present affidavit are deemed to have been denied
and the Respondent No. 05 reserves his right and
seek leave of this Hon’ble Tribunal to submit further
reply and produce other relevant documents at the
time of hearing for effective adjudication of the

dispute.

That the facts stated above are all true to the best of

my knowledge and based on official records.

Identified By

0338l % fDLVBTv\a’on

Advocate eponent
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VERIFICATION

I, Sri Dibya Jyoti Parida, aged about 34 years, Son of
Sri Prasanna Kumar Parida, at present working as
Collector &District Magistrate,Ganjam, At/Po. Chatrapur,
Dist. Ganjam, Odisha, do hereby verify and state that
the facts stated above in the affidavit are all based on
official records and I signed on this verification being

present in the office of my Advocate at Cuttack on this

e 1 day of November 2022.
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KHATIAN
Mouza: Kalapuri Tahasil:Brahmapur
Thana :Brahmapur Tahasil Number:61
Thana Number:77 District:Ganjam

Record Holders Name [Odisha Government Khewat Number |
and Khewat or
Khatiyan Serial
Number

1) Khatiyan Serial 18/142
Number

Life Insurance Co. Berhampur, Circle Office, R. C. Church Road, Berhampur

2) Citizens Name,
Fathers Name,Caste
and Native Place

3)Satwa [Rayati
Nistar cess
Water Rent Cess and other |Total 5) Increamental Rent Detail
Rent cess if any
4)Payment
15335.00{11502.00 |0.00 26837.00
6) ) Special

incidence if any

BLANKSPACEFORSTAMPING
Last Publication Date:
Rent Fixation Date :

National Informatic Centre,Odisha 11/11/2022

https://Irmsodisha.nic.in/Bhulekh/Report/SRoRFrontpage.aspx  1/1



11/18/22, 11:37 AM https:ﬂlrmgodisha.nic.inthuIekh/ReporUSRoRBackPage.aspx

KHATA NO.: 18/142 MOUZA: KALAPURI DISTRICT : GANJAM
PL 0. 3
. KISSAM AND DETAIL OF KISSAM FLOT NO.AND KISSAM AND PLOT RENT
AND CHAKA CHAKA NO.
PLOT RENT
INAME
7 8 9 7 8 9 7

101/266 Gharabari | 0[075  ]0.0000  [As per Alli. case no.2/03
brought from Khata 25

101/283 Gharabari | 0[225 0.0000 As per Alli. case no.2/03
brought from Khata 25

2 Plots 0[300  |0.0000

QA IALERI T ole 608 B84 21/11/2022

httns://irmsodisha nic.in/Bhulekh/Renort/SRoRRBackPaae asnx 1



SchedulelFormNo.39-A

Mouza: Kalapuri

Thana :Brahmapur

Thana Number:77

e e

~24-

KHATIAN

Tahasil:Brahmapur
Tahasil Number:61

District:Ganjam

Record Holders Name
and Khewat or
Khatiyan Serial
Number

Odisha Government Khewat Number 1

1) Khatiyan Serial
Number

18/92

2) Citizens Name,
Fathers Name,Caste
and Native Place

Sampadak Naveen

3)Satwa [Rayati

Nistar cess
Water Rent Cess and other (Total 5) Increamental Rent Detail
Rent cess if any
4)Payment
1017.30 |508365 [0.00 1525.95
6) ) Special

incidence if any

Last Publication Date:
Rent Fixation Date :

BLANKSPACEFORSTAMPING

National Informatic Centre,Odisha

https://Irmsodisha.nic.in/Bhulekh/Report/SRoRFrontpage.aspx  1/1

11/11/2022
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11/18/22, 11:36 AM https://irmsodisha.nic.in/Bhulekh/Report/SRoRBackPage.aspx 25—

KHATA NO.: 18/92 MOUZA: KALAPURI DISTRICT : GANJAM
PLOT NO. P NO.
3 KISSAM AND DETAIL OF KISSAM LOT N0, AND KISSAM AND PLOT RENT
AND CHAKA CHAKA NO.
NO PLOT RENT
7 8 9 1 0 11 12

101/199 Patita 0(107  (0.0000 As per Alin. Case No. 631/93
brought from khata No.
25

102/198 Patita 0[069  [0.0000  [As per Alin. Case No. 631/93
brought from khata No.
25

2 Plots 0176~ [0.0000

QAU 1A DRI T olf 608 BT 21/11/2022

httns:/lirmsodisha.nic in/Bhulekh/Renort/SRoRBackPaae. asnx 171



&M

0 -7 2‘
R Sn 1-“&1\’1[-'?5[ KRG EGH i"T aRWT I 4

- wbw e gia s @ ffR 2 4 aife aia
Date of application for A Date of delivery of the Date on which the copy ‘| Dale of making over the
the copy. Date fixed for notifylng requisite stamps and was ready for delivery, copy to the applicant,

the requisite number of
stamps and follos,

Ji2as 212 9| 2,13, 95

’é'"\ —H\ﬁ Counds c;ﬁ .-H,\e _qf.b{g C{_';(jfa(,f—m() r,-}pclvlr\::btmrm,
A Y338
M________,__,.__..._—‘—

folios.

A QL\l(LQ\ a
R-éﬂu—épiik Y K_JO\- LO/& 3 L )a;m

A rcu\oQ.c\ (_‘ofcf\'j., Bm‘w‘r?m

v RQ/GI)M
"TCL{’\QS;IJHJ')) f%‘\i/\c{anf(,u\. - .

- e nd
D?&l .Cp\s{'—af‘“’ IE"PPC

L-e A M%[IY »
e B T =

e

AR

9"‘”)”2’;;’"; o —— Q_‘_/o, Prg}\aliapta {h‘w‘:}i;;i\ami)w!-‘ . ﬁﬁ,{um\!”‘

N L8
Pa-no(a Colany, D€ G\armcarba, )

e - - Ragpmalznt

R e ©

;c\.\-\O\fni dan | )GJ\L*"-‘”f""‘

Lo¢ A trff/ﬂw
T £ Poven s

o ;2;,: AT P
Bl’\:\m\«v{u_ Dover Q/g, Qolnd"a‘{ . > :_L\&‘rf“" < Bt
h ; Coleny, heoh G’\SRHLUU}B’
i\ O-‘J"dluc\ \ ey,
it ».p VS .. Rempedants
Tetbogitdasn Pt o opHUn .

L& A vefas

S

Ko imaena RU"

1 Cuvendece Rowdka . %fo- | iy P -
At . predec Caleay, Meen Kry.uw?
Ve _ R4 pendent”
“Tobabdon PuaJ\LLt " FUU\- -
LEA & !/ Gy w ri'\mr”u\ )

| SN T L o
i Rt Sovved mwak milosa e S/ gu”\or‘(] J Berb-o G i

S e (Lanadi™
f) 13 P(‘«;’ \r}- o1 (F(- [P=r) X NN (' \3”\ ¥ Q’N’\g_ £ e (lesvs
NS R ) p




ey SR il A ol | sfEe wew dkowfaer | wiw, swfs @ w R | enew @ XRRT S 6
T R i @ R T R alfa HRRR TR @ e

Date of application for UGS Date of delivery of the Date on which the copy Dale of making over the
the copy. Date fixed for notifying requisite stamps and was ready for dellvery, copy lo the applicanl.
the requisite number of follos
stamps and follos. .
- 2 -

L.E A £2/9%
QJ"\; TN/ A PV'-i(HoU\__tZw’l %70 mm ?{*w_.,o-/l'\am -
A p (\cQ.D\_ CJE/L%‘\.V A R\f/\‘rwﬂ'} LQIAQ.{F)&QJMLW(}M Avre {end
M—J Lo s e
wrs.

: QQ&Pﬂvﬂ-‘vvk
ookt dan | Perbarp

L.ca S3(9% .
M\n/\-‘;\.
Gubag Bohera G- DbAYAT F gl
FeT R f%r\,ci_c‘* Ceflea y |, BROA W\'\W?
@ L\q R ru“» ’ 0 e m}’?(’ l((\:\.ﬁ -
i B Rlﬁ,f)r.q.i-ﬂfrx"

‘To.lf\o. F,{\c"\ wy R\Q/\L\f.lrf‘ ruw _ a

L.cA  Sulas

Crouska Slo rrhanra Geo

nean @s\ﬁlnww“ ¢ho? 5
Pfﬂe(fanf"

i L Reliprn\&c*‘l'

ﬁ’mh\,g,;(cﬂom 5 %&me FV"‘ -

L,.E A S-S/%‘%‘ﬁ

TN
N L T ) .'———"—"‘g \AA . (J,I/\‘l“‘*-"j’k _D‘Nr '
A ‘ p)?“k(_‘-! ‘ ey /L Pyl A ?u{r‘c\vm’( s
5( P,.-mgﬁ'_& Colaon x , Nean (‘Y'“\h ~e L
Apietond =

Vi

e

_ el PRGN = f,. ‘L*"-“) frn

\ b -
; Raa peghont




Jale of application far

Date fixed for notiiying

Date of delivary of the
requlsite stamps and

s @ SRR 23 H
il

Date of making over ihe
copy to the appilcant.

Date on which the copy
was ready for delivery.

B the requisite number of folios
stamps and folios, : "
i
= A
Lolh %/ 25"
R
o, Sedfid .

Kamind SO B (ol asd, Berbampua . Bt
Al - 'ar\&.f\ Colen ¥y , nec G—-Sﬁ”ww')—‘k

NS - !

it &nbfmp'i_ﬂxvih |

'_(-cx-lr\aﬁ-.‘\plt.\./\ P P»‘UJ""““‘"V"\' I‘

L eh Y [9Y '

pheneibecer o pighesaren - o pret :A( endaeger - ‘:

A oa ’ g 5 " W ‘

pe fcw\h Cotaga  heen Q'YM_-W\H ) 'Mfcluw“"
S

’ - (R.k/i fﬁ’f\d—‘-f‘( =

felrafsidan | Pu\N»"\%m ‘
J.c A ¢ B8]

Se

PNPNEET N Qonbats -
nesan %new‘a

{)(u’\(/'ul C olen

¢cheel
M?@ ”cl\‘\,{ -

e

VS

@pra\aﬁ./‘\)( ~ {

Tahagitdan, Berlra g
ORoeh L ot e
: , L o= 3
Thoe se Cappor { i"‘am N e !P'r&{:éu’{z—rr i d - (evA 2.
D(Lﬂ&rﬂv ¢ ” HE

s “Todon A1 {an Pen brax s pa {
Geden  GF  TfeeinE ' 5y 121792, 123 /o2 119/ 72
g NES 3 I : : §
pos. 26393 , 1 [32, v/ ] At ’ el
Aenc - Ot L naneny
VS PIRIEYEY paafsr , /92 anrd ejo2 e en |




e

auee 3wl 2

z

R ¥ fag sz € | g Shewifra €aniaa | il o s | ool W & fay
b W i e @ Rl 2 fr alle Wy dax A aifie

Date of application for 0 i atia " Dale of delivery of the Date on which the copy Date of making over the

the copy. ate fixed for notlfylng requisite stamps and was ready for delivery. copy to the appilcapl.
the requlsite number ol toMGE
stamps and folios. M

o .,\J_/) %" > 0,0 Lo o) g
"“f v e Ja\mﬁ,w\h*a Ao 0070 4 7
has, :

» . o1& o9l
©o-0] 8 0101@} 0»0‘5-4,0‘9&84100&0)0 D&Q)o P

K—‘!"OJ":* Mo g\? U‘f KC:DQDL'PL&Y"(: (\'loleLC {)C’“'“"p“w

& ©.©2° ¢
i
b:j e enCroashen -

Celony ) Prenhass e Jown weafpe (J‘Cv:ﬂz:]
A’,S oL Hhoo Cechen ang. Ceanv sremn C‘(\ S O_hA \#\.ﬂan(,e__ _;
:

A vo Code for Jlwe ceppenanke S

Hho o-Pge NoLnks o Py
S & Y
have. ne o 4han w2 cen) e el B
¢ Centia
\a..;l chr\.a\\ (‘,D‘Ky\-ﬂ- M lr\gLVf, 0,0/\ .ap_aaa}, C
33 LI -
}\OL\M,X' ”'[ [ CC‘-\\J&‘\M M{)&W rc—f—-
< i ([« P\ (@ e AV AR
f\o\wi % L ias U-5,£f o o
4 r\.k:a\i {)bv\Pm e oJso St
! eer in oetspeAten O
NAVE -
BT Poye forttecs v

! . l o ;\;,{_ g e

Govt

IJ\J\L')Q— ¢

i
~ Al

H

i ean Leapddd
i

2y uau(/\!? PEN

: Jr-
(‘ s & —“r'-f‘_. % ;C.Lf( WA (5

@wﬂ“m beeers Learan
and @b Cud~ ANt

- o
Fand ]L]_LA\\C.,:.:L ?"‘

o e haat Jorek %

o b SN " - ) N
-CC’E' ¢ k[ hesmen Py 1 He al e S fv‘—r\y{na?
L' ;\r‘»&-\ o C‘*F 2 !




Date of application for

ITAF T AR 2T 6
g

T4 after giafafy Jar

Date of delivery of the

Date on which the copy

Date of maklng over the

the copy: lg:l:ef‘::f&t:o;ur:s:}l;y;ig requisite stamps and was ready for delivery. copy to lhe applicahl.
stamps and folios. folios,
—S5 -
Jhat Fhe Cocnt below vArhood G V\\‘a <) Oppeviana r}fy
ﬁ‘f N e,w{}\c\a ke j’ﬂ»&*&taq oredle Leliwol oo
h&% 5? S N - C-"LP{’*ihau\;!"S . |
Ce ’ e (G~
Ge ’(\ Fhe  lotved Cownt” “oe
e ~h ok o - Yo
; R - pR-A=
' Th ey f e of R F 3
o CM}M‘. - NESN, |l e pev £
Jhe— M?f\lar\h ONL QL)W\QJU“'E] Gt CGIN'“)
é"\c(oaM % r\cﬂ‘ 5, Sctd’f\
g Rapdifen  Khate & s
g 2l p (A e ™
A e A e 0 | ) _
P.me\f&uxﬁ Ok‘jfi(} s ey T
. o
o . Bk 2 lowren | T
LV EA Sw ﬁbﬁ Pajp
v
. Ao R . Ao
effec ek 0 e | . The e rs @fi O
|- : AN ‘ , [ O Ak B TN
e " 'c‘{)’ s £ w‘-‘f%‘oc\,t ¢ d
L YN0 S ~ P i
h . C @u.\:ﬁ’ CL'Q Qo € vu«q'o . eders @ \ OUE Ld’
OV { Pﬁtf‘,')e -
LD
+he R.1-1s C e pert- \ne- of il - Dm—hv&
o P RN eye &
e Ty wde Sesteealles S ook
v - " y X P P I VAT N
N of g c<wm'b\‘51 L e anne st ¢
—}"“ LS C OCL vy -y t ﬂp\’i\bfg\ fainale
e d b QD Of e OF Ay Ack e NP
e L — Linkle de Y
’ P ««_Hr\.e_‘ <X <ED
b {— e

i

o

b

it g

T il

§



Date of application for

@Y Sl wifws € s
e giuw v & Pfwa
il

Date fixed for notifying

wila, i & Ry
wfafaf Jar f

Date on which the copy
was ready for dellvery.

AR @ I RRe
@ alie
Date of delivary of the
requisite stamps and

ailflg

Date of making over the
copy to the applicant.

/

L Pyope SV -

e dy Ve oe r\t\;wsw) |
Ceesen
cu\ac\ cﬁﬁjfc‘ﬁ&
1. An OPP(/"}MnR&\d f_‘rf" F\Z.om?r*a,

oncling ek

SN

Oﬁa} n
Crﬁ

~f-t- F\ UC& (H\.Out )

The el &S

—CA - Qﬂ'"ol—tz— w\ﬂk cH~
LA HA o ’FDHO"““’@

ek

%)

Jhe Canes
[cW’U\ (@oov

E)W\’}C_ﬁi-

the copy. the requisite number of folios.
stamps and follos, =
b
Yo o landleas  pected | jge Chedt nel” be fiokle
’FO Pcla s P« (\CA,Q;( ‘_‘\a U..x\él_b\ *J'[)/\.L Qe ey Hen Ce
L\p\v s

cn
ke B
0‘(}”‘5‘0" VoA =)

b given do Fe

| C-bl’: L.L\

by 1—_}9\ D’;»{h___

2ppeliands e
Lardlers  givdas A S cuppellonss T |
. |
_— P l
j ecs. ik c 3 Dosd be o Coppeliconty
;“5' —_— ) c F o T ferue d {
g ” I ‘i "‘t XA
E S eopar X Jo le Sem.
Je Ber b fu, Mmun (G *3 |
Y @d vey e E,)c--,%(;‘, 142 é . L'\ u}Q’z -y e C’;g,\}\‘nu\ ot v:J %ﬁég
; W ‘ o $hce) [ }/ eoLvs ] o ¢
A r\M‘f %‘)\ [79("3& A%y e C‘:’F S Ve ;
%{ &&Z’ﬂ - Lc - i
5 (o ke Hen e £€ntroa J\Lﬂj r"\““J\ @ E
| T p el
KJ__ } e e o . i rﬁh‘ Ch (‘\//‘J' O{_ﬂ,vel‘?l’:’w“lf,fd—” 1) < \:I?
) ’{J = N < - ;
bo ofSe (eoreed  entor *



S
Seee

,__‘_A.

PNy

PR
SEEEE

R

e s

% %
= ! u < B S Bl Wiow ‘
suataly R AE G mﬁ%g e @y Sk e AR 1 ARRT 6
@ oo | S g @ R Br # i HRGE S & i
Date of application for ‘é (/m Date of delivery of the Date on which the copy Date of making over the
the copy, ~ - Daté fixed for notifying requlsite stamps and was ready for delivery, copy to the applicant.

the requlsite number of

stamps and follos, falios:

9 -

Ovders  Proncunted o Hhe Open
e 2l co-a)a ?‘i wdoverber | [ 99 ¢
| <A (s
Qo - Col ‘e.df"“)&&rh(m?w

Cocnd— Fuday (2.

r)/')/
“(’We:k b s‘uva S edlan
aed  Correchedh "a"'d 7M,(/
ool )P [195
&Aﬁﬁ /;\\edr"")
Prents

S




S T ——

To
1.The Collector Ganja
‘Q/T'ﬁe Sub-Co\\ector gerhampul, Dist-Ganjam
3. The Enforcement Officer. B DLA perhampul Dist-Ganjam
The Com jonef, gerhampuf N\unicxpahw corporation, Al-
Bernamp r Dst—Gamam.
5. The TahasiV gerhamput, Dist-Ganjam
Dated cuttack the 2 2 L2 2019
Sir,
in con’unuaﬂon of Court's Mem N 307?_5(5‘;, dated 26.09 2012, |
m directed to forward herewith @ copy of Court’s Order NO. 07, dated
17.09.20’\0\ passed in W.P.C) No. 16747!2012 (Samosh Kumar panigrah
& OtherS«\/rs The Collector, Ganjam Others) for your information an
> necessary action
Yours faitnfully,
,“;)

e W RS T
T

— 21 /
NO 16747 [ 2012
A Nnr)€ )C(,(ﬂ,z “DL‘}
OF THE HIGH COURT OF OR‘.SSA CUTTAC




\| Date of ORDER WITH SIGNA“HJR‘:Q)H ~ | Office note as to action (if any),
I Buticb i - - taken on Order
] i
: ‘il7.9.20 19 Heard Sri A.Das, learned | counsel for the

| Ipetitioner and Sri  S.N.Mishra, léarned  Additional
Government Advocate for the oppo site parties.
This writ petition involves| many pétitioners

involving eviction attempt by the State Atlithority. The action

of the State Authority is under challenge on the premises

that L.E.C. Cases have been initiated involving the petitioners
| involved herein and decided against them. The appellate 7
| liauthority allowed the L.E. Appeal but however remanded the
‘ matter to the original authority for re-adjudication of thie L.E-.
* Case involved herein. The petitioners thiough filed the writ
* ‘ ;petition in 2012 but did no‘gwdisclose as to the result of the
\ ]Lremand L.E.;proceeding. s

Referring to Annexure-2, Sri §.N.Mishra, learned

r%dditional Government Advocate for tHe opposite parties
submitted that there was 1o L.E. Appeals in respect of the
\present petitioners and that the L.E. proceeding has been
concluded in 1998 requiring eviction of the petitioners. For
‘there being no order available, Sri Mishr learned Additional
‘vaernment Advocate is unable to produce the copy of the
orders passed in 1998 involving the L.E. Case involving the
etitioners.

In the;circumstance and in absence of positive
material as t4 the ultimate outcome inv lving the L.E. Case
!indicated herein and taking into accou t the fact that the
l‘petitioncrs enjoying interim protection of this Court since
iSeptember, 0012, this Court disposes of the matter observing
that in the event the L.E. Case indicategl herein ahove has
|btf':_‘t'1 disposed of in favour of the petit‘.on'i';rs, then there may

hot be eviction of the petitioners provided there is 0o legal

LT e

" ___
. .
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impediment otherwise. This Court further observes, in thé
event the L.E. Case indicated herein|above has not been
disposed of as of now after the remand prder is passed by the
Sub-Collector, it may not be apprppriate to evict the
petitioners unless the remand L.E. proceeding is closed.

Issue urgent certified copy-
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Case is taken up today. In the mean while report of R.[ Golure "5
received. Gone through the report and it is ascertained that: -

1. The encroacher has contructed house over Govt. lund stands |
recorded as Jalasaya/Adi Kissam. f

2. The encroacher is not coming under eligibility criteria.

3. The encroached land is highly objectionable in nature being
recorded in Rakhito Khata with Jalasaya/Adi Kissam.

Earlier notice has been issued to the appellant. As regards
landless status, it is ascertained that the petitioner is not corning under
homestead less criteria.To comply the rest of the observations | it s to
state that the case land is recorded as Adi/Jalasaya which is highty
objectionable in nature and €an not alienable in favour of any person for
construction of house or for any other purpose as per kind decision of |

on’ble Supreme court in the matter of Hinch Lal Tiwari Vr.Kamala Devi
reported in (2001) 6 Scc 496 AIR 2001 sC 3215, In view of the Above !
decision no such land having kissam of Jalasaya and Adi can be used for
any constructicn. "

Hence the construction made over the plot recorded as Jalasaya/ |
Adiis not sustainable nor can be considered for settleiment.

[n the mean time a letter from Govt. of Odisha R & .M Deptt. '
has been received vide letter No 696 dt 09.01.2014 which discloses that |
all encreachment cases in respect of public premises wiil be initiated by
Estate Officer notified under section 3 of Opp (EUO) Act and all cases
pending before original/ appellate authority under OPLE Act will now pe
transferred to original/appeilate authority under OpPp (EUD) Act for
disposal after giving reasonable opportunity of hearing to the
unauthorized occupants, x

In view of the above, this case is disposed off. Write a letter with
requisition to Sub-Collector, Berhampur who is the Estate Officer of this
Sub-Division to take further action at his end as per provision of Opp
(EUO) Act 1972 as well as instructions contained in Govt. of Qdisha R&.
[2.M Deptt. letter No 696 dt 09.01.2014. |

( To my Dict )

, : |
Tahasildar, éernampur. ‘
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OFFICE OF THE REVENUE INSPECTOR,GOILUNDI
Letter No- 24 2- Date- ISI 2 775 B B

To

The Tahasildar
Berhampur

Sub: Submission of enquiry report on encroachment over Baula Bandha at Kalapuri Mouza

Sir,

In obedience to your order, | have been to the Baula Bandha at Kalapuri Mouza alongwith
RoR, Map and Amin of the Circle to ascertain the present status of the Plot No. 100,
100/132.101 Kisam: Jalasaya-ll(Baula Bandha) and 102, Kisam:Adi in Khata No.27(Rakshita
Khata) of Mouza Kalapur. After enquiry, it is ascertained that the following persons have

encroached the above plots and staying over there by constructing house -

Khata Plot  Area |
 Encroached ‘ Name of the Encroacher

SNo. No. "No.

4 27 01| 0024 MaleyKumarBishoyi
;| 101| 0069 Bharat Bikas Joga Samititarafe Secte!a |
3 | 101 0017 SasankaKumar Sethy slo Simanchal Sethy

4] 01|  0.017 | Pramod Kumar Sethy s/o Simanchal Sethy |
5| 101, 0.010 Poura Parishad Gruha tarafe Secretary
6 101 | 0.024  Jyostna Nayak slo Rama Nayak
7 101 | 0.017 | Sibaram Gouda
g 101| 0013 |KruhnaChandraPanda
9| 101 0010 | Simanchal Mahapatra s/o Pankaj Mahaptra__

10 101, 0017 Saroj Kumar Jena s/o Debaraj Jena |

11 | 101 | 0.020  Rabi Rath

12 101 0.013 ' Rabi Rath

13 101 0.024 | Kunjalata Padhy

14 101 | 0.020 | Kuni Panda w/o Dwitikrushna Panda
16 | 101 | 0.018 | Kartik Behera s/o Sibaram Behera
16 101 | 0.016 | Santosh Behera

17 101 | 0.016 Braja Muduli s/o Kalia

18 | 101 0.015 ' Ulla Panigrahi s/o Dukhishyam Panigrahi

19 | 101 | 0.015 Jamuna Nayak w/o Amulya Nayak

20 101 | 0.015 Hemanta Kumar Nahak s/o Laxman Nahak

21 1o | 0.016  Uma Panigrahi s/o Narasinha Panigrahi

| 2] 101 __O-OSJ’__Minahst]i_M_i_shra__wfo Surya Narayan Mishra
23 101 0.022 | Loka Nahak ]




LA

4 | 101 | 0.024 = Kalucharan Maharana s/o Radha Maharana
| Ramesh Chandra Nayak s/o Duryadhan
25 101 | 0.018 | Nayak
26 | 101 | 0.057 %San;ukta Nanda w/o Nilanchal Nanda
102 | 0.005 | )
27 | 101 | 0.023 | Susila Pattanayak
| 102 | 0.028 |
28 102 0.013 | Santosh Panigrahi s/o Brundaban Panigrahi
26 | 102 0007 BhikariPalo
3, | 102  0.007 | Surendra Patra
3 L 102 0.007 | Bhima Pradhan s/o Krushna P Pradhan
32 | 102 | ~0.007 | Nilanchal Maharana o
33 | 1_02# 0,007 | Jayanti Dakua wio Murali
34 | 102 0.007 | Panchanan Behera s/o Bijay
35 102 | 0.007 | Laxmipriya Parida w/o Murali Mohan Parida
3B 102 T 0007 | Kunti Mahankuda w/o Subash
37| | 102] 0.010 | Ganga Padhi o
38 | | 102I 0.010 | Sonu Maharana s/o Radhamohan
39 L 102 ~0.009 | Manoranjan Pani w/o Bibhutibhusan
40 102 | 0.009 ' Jyotiranjan Behera s/o Kulu
41 102 | 0.008 | Guribari Sahu w/o Biswanath
42 102 10.010 | Bhagyalata Nayak w/o Rajendra Nayak
43 102~ 0.007 | Soura Pradhan s/o Labanya Pradhan
44 | _10_2} ~0.014 | Jhunu Pradhan wio Santosh Pradhan
45 102 ~0.014 | Kamini Sethy w/o Budhia Sethy o
45 T 102) 0.007 | Mukunda Pradhan s/o Shyam Pradhan
| Saraswati Maharana w/o Shyamaghan
47 102 | 0.007 | Pradhan _
48 | 102 | ~ 0.006 | Sabita Das w/o Kesab Das
49 | 102j 0.006 | Susanta Sahu s/o Biswanath Sahu ) ;
90 | 102 | 0.018 | Abhimanyu Pradhan s/o Udaynath Pradhan ,
51 102 | 0.062 | Sujan Sukla s/o Bharan Sukla
‘ | Abhimanyu Maharana s/o Bhobani
52 | 102 0012 Maharana
93 | 102 0.007 | Golap Sahu w/o Surya Sahu
L 100 0.004
_ 54L + 102 | 0.002 | ‘ Mamata Panda w/o Bidyadhar Panda
| | 100] 10.009
'» 55’ _ 100 | 0.011 I Pratima Sahu w/o Manmath Sahu
| T | ' Subash Chandra Nanda s/o Subuddh
. 56 _ 100 0.026 | Nanda
57 l 100 | 0.015 | G. Ramana s/o G Nayan
58 | T 00 J 0.016 | Radha Jena w/o Budhia Jena



0.012 ‘ Surendra Raula s/o Kamana Raula
0.008 Pintu Maharana s/o Kuna Maharana
0.007 | Bishnu Raula w/o Suni Raula

0.007 G Lalita w/o G Kisan

0.007 J Balaji Dora s/o Bhimudu
0.015 Subash Behera sfo Dharma Behera

0.029 | Duryadhan Gouda s/o Mohan Gouda

0.048 | Sarojini Patra w/o UpendraPatra

0.020 |
10.008  Pramila Swain w/o Dibakar )

0.007 | Bhaskar Barik s/o Jagannath Barik

;  0.008 LTannl Reddy -

0.008 D Santosh Patra s/o D Laxman Patra

0.009 | Bhairabi Prasad Gouda s/0 Kasinath ( Gouda ;

i' 0.008 | RadhasyamJena -

7\ 100 |

- 0.009 009 | ‘Sanyasi Barad s/o Prahallad Barad

Hrg._OOQ Barilk Jena s/o Kuruma Jena ]

~0.009 | Ganapati. Biswal s/o Satya Biswal
~ 0.015  Dinesh C Choudhuty
B _0.020 Prasanna Das ]l

'Rajendra Kumar Sahu s/o Bijay Chandra
~ 0.015 | Sahu
- 0.022 Ramakanta Biswal sfo Maheswar Blswal

10.017 | Dibyaranjan Tripathy s/o Gyanaranjan _

___ 10.018 | Mamata  Pattanayak w/o Purnachandra

therefore requested that the encroachers may be booked und
eviction from the above plots as iti

- 0017 H%man@ﬁumarga:lagh@tta o

er OPP Act, 1972 for
s of objectionable Govt. land.

Yours failhfuILy.

~ |

A | .F1 1

f g
\\Or}’

'Re.v. ms,;m
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ScheduleIFormNo.39-A

Mouza: Kalapuri

Thana :Brahmapur

Thana Number:77

-42 -

KHATIAN

Tahasil:Brahmapur
Tahasil Number:61

District:Ganjam

Record Holders Name |Odisha Government Khewat Number 1

and Khewat or
Khatyans Serial
Number

1) Khatyans Serial 27
Number

2) Citizens Name,
Fathers Name,Caste
and Native Place

Rakhita

3)Satwa
Nistar cess -
‘Water Rent Cess and other [Total 5) Increamental Rent Detail
Rent cess if any
4)Payment
0.00 0.00 0.00 0.00
6) ) Special

incidence if any

Last Publication Date:06/05/1977
Rent Fixation Date :

BLANKSPACEFORSTAMPING

/

National Informatic Centre,Odisha

https://Irmsodisha.nic.in/Bhulekh/Report/SRoRFrontpage.aspx  1/1

11/11/2022



11/18/22,11:34 AM https://Irmsodisha.nic.in/Bhulekh/Report/SRoRBackPage.aspx #3’,

KHATA NO.: 27 MOUZA: KALAPURI DISTRICT : GANJAM
PLOT NO. PLOT NO. AND
KISSAM AND KISSAM AND PLOT
HAJ ]
AND I\(]IélAKA PLOT RENT DETAIL OF KISSAM CHAKA NO RENT
T 8 9 10 11 12
27 Gk T Staff Quarter I 870 | 0.0000 Possession of Industrial
Deptt. Berhampur
. i Possession of Industrial
28 Gharabari [ Old Quarter 6 | 438 | 0.0000 Deptt. Berhampir
; . . Possession of Industrial
12 Gharabari 1 Engineering School 19 | 111 | 0.0000 Depit. Berbampur
: N Possession of Industrial
21 Gharabari | Engineering School 9 | 206 | 0.0000 Depit. Berhampur
23 Nayanjori 0 | 625 | 0.0000 |Possession of PWD Deptt.
Possession of PWD
24 Road Pitchu Road 0 | 563 | 0.0000 |Deptt. NH 5 Chennai to
Kolkata
25 Nayanjori o | 467 | 0.0000 Possession of PWD Deptt
26 Gharabari I Seaff-Guneter 5 | 868 | 0.000p | Fesseasion OF Industia)
Deptt. Berhampur
13 Nayanjori 6 | 594 | o.pooq [PessessionotPWD Depit
Possession of PWD Deptt.
14 Road Pitchu Road 0 | 519 | 0.0000 NH 5 Chennai to
Kolkata
15 Nayanjori o | 363 | 0.0000 Possession of PWD Deptt.
8 Nayanjori 0 | 500 | 6.000p [Fossession of PWD Deptt.
Possession of PWD Deptt.
19 Road Pitchu Road 0 | 430 | 0.0000 NH 5 Chennai to
Kolkata
20 Nayanjori o | 405 | 0.0000 Possession of PWD Deptt.
61 Gharabari I Mela Diha o | o73 | d.ov00 |Miegal Possessiorof Navi
Brothers, Berhampur
[llegal Possession of Navi
62 Gharabari | Mela Diha 0 | 051 | 0.0000 Brothers, Berhampur
41 Nayanjori o | 475 | 0.0000 Possession of PWD Deptt.
43 Nayanjori 0 | 598 | 0.0000 [Possession of PWD Deptt.
35 Nayanjori 0 | 331 | 0.0000 |Possession of PWD Deptt.
Possession of PWD Deptt.
36 Road _ 0 | 164 | 0.0000 NH 5 Chennai to
Kolkata
37 Nayanjori 0 | 098 | 0.0000 [Possession of PWD Deptt.
Mela Diha Possession of State
9 Gharabari I 0 | 145 | 0.0000 Electrical Board,
Berhampur
Mela Diha Possession of State
10 Gharabari [ 0 | 020 | 0.0000 Electrical Board,
Berhampur
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Gharabari I

Mela Diha

088

0.0000

Possession of State
Electrical Board,
Berhampur

102

Adi

Bandha Adi

613

0.0000

S.D.O.L. No.
11629/R.V. Dated 23/08/78
to khata No. 25, as per the
Addl. DM L.No 3319 dated
24-04-93  and as  pel
(Alination Misc No. 12/92
from plot no. 101 Ac. 0.107
and brought form Plot no 102
Ac. 0.069, 0.176 to Anabadi
khata 25

As  per

16

Gharabari |

Revenue Bangala

082

0.0000

30

Gharabari |

Revenue Bangala

525

0.0000

100/132

Jalasaya Il

Baula Bandha

020

0.0000

100

Jalasaya Il

Baula Bandha

191

0.0000

As per Collector, Gm letter
no. 4769 dated 29-06-87 and
Tahasildar, Berhampur Memo
No. 5809 dated 10-07-87 Ac
0.150 to khata no. 25,
Deleted Vide M.C. No.
969/78 Dated 02-06-78, S.O.
Berhampur. Collector, Gm
Letter No 8638 dated 29-
09-84 and Tahasildar
Berhampur Memo No. 8155
dated 31-10-84 to Khata no
25

101

Jalasaya Il

Baula Bandha

911

0.0000

As per Collector, Gm L. No,|
3162 dated 29.04.86 and
Tahasildar, Berhampur L. No
4204 dated 08-05-86 to
khata no. 25. Deleted Vide|
M.C. No. 969/78 Dated 02
06-78. S.0. Berhampur.
Collector, Gm Letter No. 8638
dated 29-09-84 Tahasildar,
Berhampur Letter No. 8155
Dated 31-10-84 to khata No,
25. As per S.D.O.L. No.
11629/R.V. 23- 08-78 to
Khata no. 25. Adm, GM
letter No. 3319 dated 24-04-
03 and (Ali) Misc No. 12/92
form Plot No 101 area ac,
0.107 and brought from plof
no. 102 area ac 0.069, 0.176
to Anabadi Khata 25. As per]
IAlli. case no.2/03 0.075 to
khata No. 18/142
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1017166 |Jalasaya Il Baula Bandha 01073~ 10.0000  |As per ADM, Gm Letter,
No. 3319 dated: 24.4.93
and Misc. Case No. 12/92
brought from Plot No.
101, 102 101 0.107 102 Ac
0.069 Ac 0.176 to Anabad
Khata 25.

31 Plot 514517 0.0000

National Information centre, Odisha 21/11/2022
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